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IN THE CENIRAL ADINISTRAT IVE TRIBUNAL
PRINGIPAL BENCH

. DATE OF DEGISTON 11-5-93
0.A. No.305/88 * SO DN 11-5-93

MP~1331.92
Sh. SaKnShama oo-ol ] Applican't
Vs,
UJ.I, & Others _'»....- Re spondents
mR TH.E /:‘\PPL IL;.‘&J.\HT ane Sh -\{‘S QE{ :KffiShna, Cou?‘)se]_
FOR THE RESPONRENTS . ... Sth.G.Mittal,co‘unsel
MP 15697/92 &
Sh oA sSubramaniuvm - Applicant
‘ Vs e
UO.I. & Others  eees As spondents
FOR THE APPLIGANT - .... Sh.v .S .R.Krishna,counsel
FOR THE RESPONENTS  waas Sh.K.GaMittal, gy
N . \ .
CORAM
Hon'ble Member Sh. B.N.Dhound iyol,Membe r{s)
Hon'ble Member Sh.B$,Hégde,Mamber(J) g5 .~
o | gde, : J-‘(. i %{
QRAL JUDUEMENT
/delivered by Sh.B.N.Dhoundiyal,Member{s)_ /] -
Two goplicants, S/Shri S.K.Sharma and
Sh.A.Subramanium were eppointed as Junior I-I.ydrcgeollo.gists
in the Central Grourd Water Bo ard, Ministry of Water
Resources,New Delhi on 23-10-1969 and Aug./Oct ., 1970
respectively . Both were promoted as senior Hyd,rbgeologistrs"_'_‘,.g_;

on 20=-11-1981 and continued working on adﬁoc basis till
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respondents to interview the spplicany and consider them

@ﬂperade'D' in 1988,

they were regularised on the basis of the recommerd stions
of the D.P.C. weeof. 3-2-1983. In these goplications, they

have prayed for the following reliefs:m

"a) That the adhoc service, followed by Hegular .
. Service -should ‘be counted and he treated as -

continuous Reqgular Service and it be held.
that the petitioner completed the requisite
veriod of five years reqgular service on -. .
15 December,1986 and accordingly the petitioner
is eligible to be considered for promotion -
to the post of Scientist'D' under the -
Flexible Complementary 3cheme .Rule 3{c) of
Recruitment rule be ordered to be quashed.

b) The petitioner be also irte rviewed alongwith
. other candidates on 22nd February,1988/ -
23rd February,l988.

c) sny other relief wnich this Hon'ble Gourt
may deem fit and proper-in the circumstances
of the case be also granted. -

2. In both thé cases, the Tribunal vide their order

'dated '23-2‘-1988 granted Interim Relief and directed the - '
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aléngwith others for being selected and appo inted to the
oost of Scientist Grade'D'. On 23-8-88 counsel for the
respondents Sh.K..l.Mittal, stated that the gpplicants
have been selected and included in the parel for the
post of Scientist Grade'D' but all the 29 officers who
| : N SN gm)
have so far been gppointed are senior to.them. Thay scv

that the Assessment Board already confirmed that the .

applicants were found suitable for promotion as Scientist
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3. The applicants have requested that their

services on adhoc basis a5 Senior Hydrogeologist should”
be counted for the purpose of seniority. However,

this application has been over teken by order

" issued by the Ministry of Water Resources on 28-6-1988

whereby, it is stated that the Review D.P.L. have
recommended both the spplicants to be appointed as
Senior Hydrogeologists for the. vacancies that

occurred in the vear, 1982:follow up orders for

/

fixation of their seniority from a specif ied date
in 19832 and giving effect to the evaluation m:de

for the higher post of Scientist Grade'.l are yet
\

to be passed.
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4. In the conspectus of the facts and circumstances -
of the case, vwe dispose of these spplications with

the following directions/ordersi-

l. Bespondents shall fix the seniority of the
goplicants as Senior Hydrogeologists on the

basis of their letter dated 28-6-1988 intimatir
that they have been recommended for the

vacancies occuring in the yeasr 1982,

2~ On the basis of their revised seniority they
have to be assessed by Assessmert Board urder

the Flexible Complementary Scheme for promotion
as Scientist Grade 'D' from the date they have

become eligible for such promotion. If such
assessment has alre.dy been made and the

applicants havﬂbeen found fit for promction,

the required orders should be passed
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expeditiously.
3. These orders shall complied with e xpedit iously,

and preferably within a period of three months froq
the date of communl ation. ’

5 No order as to costs. Let a copy of this ordedbe

placed in both the files,
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